NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 10.07.2017.

PRESENT: Hon’ble Member(l) Shri Ratakonda Murali
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Counsel for petitioner is present. Perused the office note. Since in one case, already
IRP was appointed against the same company, i.e., Falcon Tyres. Therefore, whether second
IRP can be appointed for the same company in a separate petition filed by the creditor.
Counsel for petitioner in this case submitted that IRP in this case can be appointed even

though in another case another IRP was appointed.

On after the counsel for petitioner satisfies this Tribunal about the appointment of

IRP, th e-of letter addressed to IBBﬁ is-possible.

To hear on the maintainability of this petition for appointment if IRP, list it on

25.07.2017.
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